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HEADING OF JUDGMENT IN ORIGINAL SUIT/CASE 

District: Bongaigaon 

 

IN THE ORIGINAL COURT OF THE MUNSIFF BONGAIGAON 

Present: - Syeda Farida Afzal Zinnat, AJS 

 

Dated: - 30th of January 2015 

 

TITLE SUIT (M) 17 / 2014 

 

Md. Mobarak Ali.................Plaintiff /Petitioner 

Versus 

 Msst. Rehena Khatun and others...Defendant/ Opposite 

Party 

 

This suit/ case coming on for final hearing on 9
th
 day 

of January 2015, in the presence of:- 

Mrs. H. Khatoon, Advocate for the Plaintiff 

Mr. Hussain Ali, Advocate for the Defendant 

 

And having stood for consideration to this day, the 

court delivered the following judgment. 

 

 

JUDGEMENT 

 

This is a suit for declaration and restitution of 

conjugal rights. 

 

 

 

1. The case of the Plaintiff in brief is that the 

defendant No. 1 is his wife and their marriage was 

solemnized about six years back through 
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registration of Kabin Nama as per Muslim Shariat 

and that they have a female child out of the 

wedlock who is three years old now. The defendant 

No. 2, 3, 4 and 5 are the father-in-law, mother-in-

law and the brothers-in-law of the plaintiff 

respectively. It is the case of the plaintiff that 

for about four years the defendant No. 1 lived with 

him peacefully at their temporary address at 

Bongaigaon but after that she made it a habit to 

frequent her paternal house without the consent of 

the plaintiff. Plaintiff pleaded that on 25/4/2014 

the defendant No. 1 fled from the house of the 

plaintiff with her daughter and took cash of Rs. 

15,000/- and gold ornaments. The plaintiff visited 

the defendant No. 1 at her father’s residence and 

requested her to come back but she did not return. 

On 30/4/2014 the plaintiff and his near relatives 

went to the house of the defendants and requested 

them to allow the defendant No. 1 to return to her 

matrimonial home but the defendants assaulted him 

and demanded Talaq. It is pleaded that the 

defendant No. 1 withdrew herself from the society 

of the plaintiff without any reasonable cause. 

Hence this case. 

2. Summonses were duly served on the defendants. They 

contested the suit by filing written statement in 

which they pleaded that after a year of the 

marriage the plaintiff and his brothers started 

torturing the defendant No. 1 both mentally and 

physically in demand of dowry amounting to Rs. 

25,000/-. That the plaintiff and his family did not 

provide minimum food to the defendant No. 1 and 

they drove her out of the matrimonial home and so 

she took shelter at her father’s house. That, the 

defendant No.1 has also filed a case against the 

plaintiff and his three brothers being Jogighopa 
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P.S Case No. 111/2014 in which the plaintiff was 

arrested and after completion of investigation 

police submitted charge sheet against the plaintiff 

U/s 498-A I.P.C which is pending in the Court of 

learned S.D.J.M (M), North Salmara. It is pleaded 

that the suit is a concocted one and thus the 

defendants prayed for dismissing the suit.  

3. Upon the pleadings of the parties the following 

issues were framed:  

1. Whether there is any cause of action? 

2. Whether the defendant No. 1 left the plaintiff 

without any reasonable ground? 

3. Whether the plaintiff is entitled to get the 

decree as prayed for? 

 

Issues No. 1, 2 and 3: 

 

4. The plaintiff and the defendants were all allowed 

to adduce evidence in support of their pleadings. 

But neither the plaintiff nor the defendants 

adduced any evidence. Thus it is seen that the 

pleadings of the plaintiff side is not supported by 

any just and cogent evidence. Hence all the issues 

are decided in the negative in absence of evidence. 

5. From the discussions made above I am of the 

considered opinion that the plaintiff is not 

entitled to the decree as prayed for. 

 

Order    

The suit is dismissed on contest with cost. Prepare 

decree accordingly within 15 days. 

Given under my hand and seal of this Court on this 

the 30th day of January 2015. 

 

      Syeda Farida Afzal Zinnat 

      Munsiff, Bongaigaon 
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APPENDIX 

Witness for the plaintiff:- Nil 

 

 Exhibits for the plaintiff: Nil   

 

Witness for the Defendants: - Nil 

 

 Exhibits for the Defendants: Nil   

 

 

 

 

 

 

 

 

 

 


